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Date t 24ZI Li 989 

Neither the applicant nor his advocate-
is present as not notice was sent to them. 

Or*P*R o Pait Advocate appears forthe 
Respondents. He has filed a reply today 
which is taken on record, He has undertaken 

I 	to serve a copy of the same an the applicant 
and file a pri oof of service ih the Registry, 

Sin~­ the reply has Already"'been filed 
in the matter the matter has beffi,6~me ready 
for hearing, However it is not possible to 
fix hearing date in the near future an 
account of other old pending urgent matters,,' 
This matter ist thereforep kept on Sine-die 
list, 

Mr, Pa i says that at the time ft of C90 	 f ixing the date of hearing notice may be 
issued to the Respondent No,,2, Notice may 
also be issued to the applicant.. 

Dy, Registr6r. 
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or Wo"t of WRO thle. matter 

i's aajvurnad to watok commeneing fton 

13/91/93, for ft-.,nal hoaviy;.- 

(USHA SAVARA) 
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Per 
!Von'ble Vice" 

As per direction of tb 

Cbairman dated 22.1-93p' 
the matter 

is taken out from sinb-die list- 

xed for final hearing on, 
parties as per 

i 	ssue noti C'e !. 
to the 

rde 

r dated' 
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7 'O.A.489/88 	Date: 14-9-93 
-IP6r M.n.DeshpZnae, V.U-r 

Mr.A.W.Khan for the applicant 

and Mr.S.K.Sanyal for the respondents. 

,In view of the promotion order dtd. 

23-2-93 promoting the applicant to 

the post of Second Fireman the applica" 

does not press the present application. 

It is dismissed for want of prosecution 

'~Wcr/fudnementWspatched 
to AP plicaatj Respoadent 


